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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH

“0A_NbLM517/98 ‘T .
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New Delhi: this the / ~ day of /T#€¢Hiiongy,

HON'BLE MR,S.R.ADIGE,VICE CHAIRMAN (3)o
HON 'BLE DR .AZVEDAVAL LT,MEMEER (3)

1. shri K.C.Jain, |
s/o shri'C.L,Jainy,’
R/o B=223, Brij Vihary
at Post Chander 'Nagar,
Ghaziabad (Up), _
Working as Division2l Personnel Inspector,
in DRM's O ffice,
Northern Railuay®)

New Delhi

23! Trilochan Singhf _,
s/6 shri Niranjan Singhf)
5432 Laddu Chuti pahar Ganij,

NeU Delhio )
working as Divisional PersonnaliInspector,
in DRM's O ffica,
Northern Railuayfy s
New Delhidl : eseeoApplicants

(By Advocate: shri KJKipatel) -
Horsus
1/ Union of India%
through

the General Manager)
Baroda Hoyse?
New Delhif

2% Divisional Railuiy Nanagefﬁ
Northern Railuayy
State Entry Road,

Neuw Delhi@
34 Divil.Personnel 0fficer,
Nor thern Railwayl,
State Entry Road,
New Delhifd «++sResponden tsil
(By Advocate: shri R?L?Dhauan)

ORDER

sThAdiagivc (a): *

Applicants impugns respondents' letter dated
255 /i9g (Annexure-A1) announcing selection for p romo tion

to the post of Chief Personnel Inspector (&. 6500 =10 500)

in June,1998. They pray that they should be considered

for promotion to the aforesaid posts weedfd 1993 yith
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2ll consequential benefits, on the basis of seniority

and confidential reports, without written test and viva-

|
vo ces’ }
2:‘] Heard both sidesi ;
3d Admittedly both applicants appeared in tfe §
sele:‘ctiocir.~r;j;ygsufan';’cs,;f tpr o the . . impugned order dated 1

25‘7;‘35.‘598\uhilé;’;prplicant No 1 cleared the selection and
has been promoted as CPI usedfsl 11398998, applicant
Nod2 Failed to qualify in the written test and has

not been promo ted?

4 During arguments, applicants; counsel shri K.K.
Patel f‘air‘l-y conceded that these vacancies yere required
to be filled up in accordance with rules through
sel ection on the basis of written test and viva wce , '
and as applicant no%i2 had failed to qualify in the
uritten tesEﬁ* the question of promoting him as CpI

| i
(83.‘6500-10500) did not arised ‘

:1‘ We shall thersfore confine oursel ves to examine
whether Applicant No.1 has any case for antedating his
promo tion 3as CPI to 1993? In this connectiony, responden ts
are on firm ground uhen they stats that if applicant No 41
was aggrleued by his non promo tion as CPI in 1993

he should have'agitated the matter at that point of
time‘“;"' as his cause of actionarose then itself, Impugned
letter dated 2"5;;5;§98 does not give applicant a cause of
actiony and viewed in that light the OA is hit by

limitation under secii21 AT Act

6o That apart,there is no categorical avemment in
the OA that any person junior to applicant) consequent

to decentralisation order uwegefd 18;3Q;_'94?has been
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105&542‘,389’, it has been laid down that even if vacancies

“/ug/
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to applicants' oun exclusion

promoted as CPI wledfy 1993,

74 Further more in para 6444 of DP & T's M, dated

relate to e2rlier years, promotions are tnbe made

with prospective effect, and not u'itﬁ retrogpective
ef‘Fectﬁ Nothing has been .shoun to us to establish that
the a-f‘oresai_.d oM dated 10;‘.;‘4;389 is not applicable t5 the

responden tef;:3

-

g5l In the result no good reasons have been made
out to yarrant integference in this matter.' The OA is

dignissedil No costsil
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( DR.A Ve davalli) (s;R;.Adige))7 i
Member (J) Vice Chaimman(a).




